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Title: Statutory Resolution regarding Disapproval of Telecom Regulatory Authority of India (Amendment) Ordinance, 2014 (No. 3 of 2014) and Telecom
Regulatory Authority of India (Amendment) Bill, 2014 (Resolution Negatived and Bills Passed).

HON. SPEAKER: Now we take up Item Nos. 9 and 10 together. Shri Adhir Ranjan Chowdhury.
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, I beg to move the following resolution:

"That this House disapproves of the Telecom Regulatory Authority of India (Amendment) Ordinance, 2014 (No. 3 of 2014) promulgated
by the President on 28 May, 2014".

HON. SPEAKER: Thank you. Mr. Minister.

...(Interruptions)
HON. SPEAKER: No; Shri Chowdhury, you have only to move.

...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY : Madam, better you should treat it separately. Our hon. Minister of Law is an eminent person. He can deal with
everything.

HON. SPEAKER: You can speak after the Minister.
...(Interruptions)
SHRI ADHIR RANJAN CHOWDHURY : By simply tweaking his nose, he can deal with anything. ...(Interruptions)
HON. SPEAKER: I am taking these Items together; I have already declared it. Please, Adhir Ranjan ji.
...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY : If the Minister yields, after my deliberation he can easily respond it. It is because he is so competent and
eminent personality in the Council of Ministers. He is an eminent lawyer; he can do everything, Madam. ...(Interruptions)

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY AND MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
Hon. Speaker, Madam, you may recall two days ago, hon. Saugata Roy had raised the same issue. And to the best of my understanding, at the time
of introduction, the only issue to be raised is whether the Government has got the legislative competence to bring it or not. I explained on that
occasion and thereafter, under your kind direction, a proper voting had taken place whereby the House had approved that the Bill should be taken
into account.

HON. SPEAKER: So, you please move that the Bill to be taken into consideration.
...(Interruptions)
HON. SPEAKER: Nothing is going on record. ot 31 ves arz weirss a2 & em
(Interruptions) €, *
SHRI RAVI SHANKAR PRASAD: I beg to move:

"That the Bill further to amend the Telecom Regulatory Authority of India Act, 1997 be taken into consideration.”

HON. SPEAKER: Motions moved:

"That this House disapproves of the Telecom Regulatory Authority of India (Amendment) Ordinance, 2014 (No. 3 of 2014) promulgated
by the President on 28 May, 2014."

"That the Bill further to amend the Telecom Regulatory Authority of India Act, 1997 be taken into consideration.”

...(Interruptions)

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, you can speak now.

SHRI ADHIR RANJAN CHOWDHURY : You are so generous to us, Madam.
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Madam, we have nothing personal agenda with any appointment in this Government. But the fact is, the way the Government has been
transgressing the domain of Legislature is a matter of serious concern. The fundamental question is whether Legislature will prevail upon Executive
or not. Yes, there is a galore of instances where Ordinances were issued since the Independence. But when our hon. Prime Minister was seen
bowing down to the temple of democracy, he should not be seen in kowtowing his ego by resorting to an Ordinance route.

This is my humble submission to this Government. It is because, heaven would not have fallen upon you had that appointment been done
through the regular legislative way. You are an eminent lawyer. Even you were happened to be the Member of Joint Parliamentary Committee for
examining the telecom scam. You are the Party that stalled this House weeks together for the constitution of that JPC. And that every TRAI
Chairman was examined there. It is your Government, it is NDA Government that, in the year 2000, had amended the TRAI Act to rule out the
appointment of chief regulators in any Central and State Government. So, now, the question is that the day the person was appointed, he was not at
all qualified for that appointment. But, in spite of knowing the statutory disqualification of the same person, what had warranted you to bulldoze the
golden path of legislative procedure? That needs to be considered upon. Not only that, it was conceptualized and passed in a lightning speed. It
smacks of a little hidden agenda. I would like to know whether the PMO was unaware of the statutory hurdles of that appointment. Once it was
highlighted, you did not want to eat the humble pie. You resorted to the Ordinance route, Through this way, you were liable of trampling upon the
golden path of democracy and resorting to the outrageous path of Ordinance. Your Government has set out its legislative journey by way of
Ordinance. This would not augur well for any democratically elected Government.

HON. SPEAKER: Adhir Ranjan ji, please address the Chair. Why are you directly attacking the Minister? You can attack through me.
SHRI ADHIR RANJAN CHOWDHURY : Madam, I do not have the courage to attack anybody. I do not want to be rusticated from the House.

Madam, may I ask one question? Should an Ordinance be restored to appoint an individual for a post? Is it admissible? I do not question the integrity
and honesty of an individual. We have never cited the issue of integrity. But only integrity cannot be the sole criteria for promulgation of any
Ordinance. Should an Ordinance be issued to overturn the intents of the legislation? Again I am highlighting the intents of the legislation enacted in
the public interest. That legislation was enacted in the public interest. The intention was to prevent any quid pro guo; the intention was to prevent
nepotism; and the intention was to ensure transparency. Should an Ordinance be issued to overturn the intents of the legislation enacted in the
public interest?

Madam, it could be the first instance in the annals of Indian Legislative Institution where a Government at the Centre promulgated an Ordinance
even before proving its majority on the Floor of the House. I know it is incidental. You had objected many Ordinances brought by UPA Government
for example, the Food Security Act, the Anti-Corruption legislation, etc. But here, forgetting everything, you have introduced your maiden legislation
through an Ordinance. Advani ji is also here. He is like a father of this House. He will also oppose to this kind of way being followed by this
Government.

Madam, I am simply drawing the attention of the hon. Minister and this House that this kind of Ordinance should not be brought in such a way. We
are not against the Ordinance. But the way, one individual has been preferred to offer an appointment through the Ordinance route, cannot be
substantiated by any argument whatsoever.

That is why, I am opposing vehemently to this kind of a legislation which has been brought through an Ordinance. I hope that reason will prevail
upon this Government and it will shun from pursuing this Ordinance route because Ordinance can be promulgated only on extraordinary situation.
This Government cannot substantiate what kind of extraordinary situation had arisen out which warranted this Government and which called for this
kind of Ordinance. So, I hope that this Government will reconsider and follow the formal legislative way to appoint any personality.

Madam, they are referring to other financial institutions where this kind of restriction has not been imposed. That is right but we are not preventing
the Government to bring the same legislation for all the regulators — Chairman, Competition Commission, Chairman, SEBI etc.

They are saying that there is some provision for other regulators, which is not available in this TRAI case, and nobody has prevented them from
bringing the same legislation on par with TRAL This Government should not resort to this kind of an Ordinance simply on the pretext of other
regulators. So, your intention is very obscure. That is why, I am vehemently opposing this kind of a legislation.
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DR. M. THAMBIDURAI (KARUR): Hon. Speaker, Madam, our Telecom Minister has introduced a Bill, Telecom Regulatory Authority of India
(Amendment) Bill, 2014.

Some Opposition Member objected to that. But in a democratic country, when the new Government comes and whoever heads that Government, he
may have the choice to select his personnel. There is nothing wrong in that. Therefore, in such a manner he has selected a person....( Interruptions)

No, not only this Government but even the previous Government also, if you have seen, selected the Principal Secretary, according to their choice
they have selected. But when the Prime Minister or the Cabinet decided to chose a person, if at all there is any rule against it or any hindrance
against that, they have come forward to change that. That is the thing. Therefore, there is nothing wrong in that.

Also, they only selected the same person, who served in the UPA Government as the Chairman of the TRAL I do not know what objection they are
raising against him now. I could not understand that. It is because they elevated him. After his retirement from the post of Secretary of the Telecom
Ministry, they appointed him as the Chairman. I do not know if this is the reason because he submitted a report which sometimes may hit them.
Then they had lost the Government. Somewhere he raised certain issues which they overcame, violated and implemented them through his
predecessor, Mr. Raja. [ do not know that may be the reason....(Interruptions)

SHRI JYOTIRADITYA M. SCINDIA (GUNA): The matter is not to the person. There is no aspersion cast to the individual himself. ...(Interruptions)
So, I would request Dr. Thambidurai not to cast aspersion when there is none and not to look for ghosts when there is none.

HON. SPEAKER: Mr. Jyotiraditya Scindia, please sit down.

DR. M. THAMBIDURAL : No, if that is a problem and if the Prime Minister has selected him, then what is the way he can appoint him? Only by way of
issuing an Ordinance, he can appoint him. That is why, they have brought the Ordinance. Therefore, when the Congress has no objection to that
person, it is no good raising objection to that. That is what I am saying.

Ordinance may come due to many reasons. Because there was some urgency, they wanted to do it. That is why, they are bringing Ordinance.
Therefore, Ordinance is a routine thing which the Government is bringing on so many occasions to ratify. So, I do not think there is any objection to
that. Therefore, let this Bill be passed.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, I rise to speak on the Telecom Regulatory Authority of India Bill. What I want to
mention is that our party Trinamool Congress is a responsible political party. At the moment, when the TRAI ordinance is being converted into a Bill,
I fully agree with Dr. Thambidurai ji that Prime Minister can choose any officer, whom he feels fit for the position. It is the question of appointment
of the Principal Secretary to the Prime Minister Let us be frank. We do not object it; we do not oppose it because of the greater interest of the
governance.

If the Prime Minister, thinks proper to function or to work with somebody in a better way, he should be allowed to do so. For this reason, we do not
oppose the Bill and we feel that for the greater interest of the governance, everybody should respond and allow the Prime Minister's Office to
function smoothly. On this issue, our support is assured.

SHRI DHARAM VIRA GANDHI (PATIALA): Madam, I would like to highlight two or three points regarding this Bill. The BJP and the NDA all along ten
years of UPA rule had been opposing the Ordinance route of bringing out various amendments to the laws. But, the first thing that the BIP did, within
three days of its coming to power, was to bring an Ordinance, an unconstitutional route, to appoint a person for the post of the Principal Secretary to
the Prime Minister. We believe that it is their prerogative and we do not object it. What we object is the route. This route is undemocratic.

SHRI S.S. AHLUWALIA (DARJEELING): Hon. Madam Speaker, he is saying that Ordinance route is unconstitutional. Article 123 of the Constitution of
India permits bringing Ordinance. Do not call it unconstitutional. Madam, please expunge it.

SHRI DHARAM VIRA GANDHI : Madam, the Supreme Court clearly mentions that the situation should be extraordinary one. I want to know as to
where the extraordinary situation is. They require bringing in a person, whom the Prime Minister chooses to appoint and that too within the three
days of the Government. This is my point number one.

My second point is that he was the Chief of TRAI during 2006 to 2009. This period is very much under question because of the biggest scam in the
history of Indian politics. Both the Chairmen of TRAI had been indicted by the Supreme Court as well as the CAG during that period only.

So, there are two questions. One is about the method of appointment. Second, the period, during 2006 to 2009, is under question.
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SHRI DHARAM VIRA GANDHI : This is the main point. You have to go back. You cannot leave this thing here without mentioning the period during
2006 to 2009. So, I oppose this Bill.

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, I rise to oppose this Bill. As my learned friends have already cited, it is not the question
of a particular person holding the Office of the Prime Minister, it is the question of parliamentary ethics and conventions.

The first legislation of the NDA Government, the maiden legislation, which is coming through an Ordinance, is for what purpose? The purpose of the
Ordinance is to bypass the Parliament, which has passed a legislation in 1997, that a person, who is holding the office of TRAI as Chairman or a
fulltime member, after ceasing the office, shall not be allowed to hold the office of any Government either at the Centre or at the State.

My pertinent question is this. What was the intent of the Legislature at the time of passing this legislation in the year 1997? Here, the Government
within days of having assumed the power promulgated this Ordinance.

Madam, you may also see the retrospective effect of this Act coming into effect from 28t May, 2014. This Government had come to power in the
month of May and within days, a legislation through an ordinance was promulgated. That is for a particular individual to hold a post in the Prime
Minister's Office. I have a specific question also to my learned friend, who was talking about why we should not make a hindrance in the functioning
of the Prime Minister's Office. We do not want to make any hindrance in the functioning of the Prime Minister's Office. The question is whether there
is no other person to hold that post in the Prime Minister's Office. Is there such a lack of competent people in this country?

HON. SPEAKER: Therefore, you are opposing.

SHRI N.K. PREMACHANDRAN : Yes, Madam.

There is a statutory prohibition that such a person cannot be appointed. It is not a case of an individual; it is a question of the Parliament.
HON. SPEAKER: You have made your point.

SHRI N.K. PREMACHANDRAN: I would like to make one more point.

After assuming power by the NDA Government, within 46 days, what is their way of handling of the Parliament? The first one is this ordinance. The
second one is the Andhra Pradesh State Reorganisation Bill which was passed on 11" July, 2014.

Fotolter arezrer & amft 331 U2 er aifém,

SHRI N.K. PREMACHANDRAN : I would like to say about the intention of the Government as to how it was being dealt with. Madam, Articles 2 and 3
of the Constitution of India are very specific that the view of the State Legislature has to be taken and considered.

Frotoller arezagt & 3pfl 3Bl aer srer Hifde, apfl smu st Rer & ary 3 @it

SHRI N.K. PREMACHANDRAN : Madam, this is also connected.

HON. SPEAKER: No. You should not do like that.

SHRI N.K. PREMACHANDRAN: The third one is the tariff hike of the Railways. There also, the Government could not wait for a period of 30 days.

HON. SPEAKER: Why are you talking of so many things? You please talk on this subject. That will be better. Otherwise, you yourself will get
confused.

SHRI N.K. PREMACHANDRAN : Yes, Madam.

These three instances would show that Parliament is not being given due respect and consideration in respect of the legislation and in respect of
other financial matters also.

Regarding separation of powers as per the Constitution, Madam, the Judiciary, the Legislature and the Executive are independent. In their own
spheres, they are independent and have supreme powers also. Here, the Parliament is making a legislation for a particular individual. That is the
question which is agitating us. That is the question to be discussed.

I am concluding, Madam. My point is that this Statutory Resolution has to be approved and the Bill has to be withdrawn in order to protect the
supremacy and independence of the Parliament. That is my point.

HON. SPEAKER: Shri Rajesh Ranjan. Is he not there? He is there. Is he sleeping?
Do you want to say something? aen s sor fwer uz dicron ared &7
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Yerrel Jicft 3 & o gl avmre 6 fifda disit 3 e & surw! earer 3 of 331 oy # A€ dael aledr & 53 Amer & 3 aeft ard JA B g

off sifeerenrskor w53t (s1eraef) @ anorofter siezsr ardiaem, v o sif¥etar d sifdw sar soferr fderas @t o 3 dor e &, s3> afy 3 srewrseR 71 & waxdl §) gam
g weoll & A e o g1 Jelteer Riferas o siifSoiar & aifde enas ssadt 3 arase gurer sidft oft & [WRBrer Jdedt & Prafes & &) as o arcdl disr ordl 8, as sraat
asgort &) aat @id ddior ordl @3 38 & Ry yaar aicf} Sft oY @i diaz o1l & ar ag swet vemw 3 swefl s A5 esll @t aidl 23 WA, As sa ol we| ARver B adlds A as
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ag ugelt a2 gan & R genet sicfl Sft of wrisme swamerar B i ag & vas iifSoia Rareass, aielel i soleor @1 yraumel as2 [ safén st e anual foraren &, ds dlas
ordl &) 53 anu oft awer B, Afdvor anmu wed & 5 garal o fsar ag Sas e &)

e sft graenst sewt 8, & ugon o1l argar en, Afdver Ager I wg dist emon S &, awlifs s A yrawer &, Brod & Jwen udsn v oY vashif¥car grawer §, gaer sl
Sl gaela 8 36 8, 96 8

"The Chairperson or any other member ceasing to hold office as such, shall - (a) be ineligible for further employment under the Central
Government or any State Government; or (b) not accept any commercial employment, for a period of two years from the date he
ceases to hold such office. "

g w2 AEa SR ORI IR Yrael &) s3 deerass i ceastel iifSola Brosrerasy 3udt seig s g Jdolitet Rk e F)

"The Chairperson and the whole-time Members shall not, for a period of two years from the date on which they cease to hold office as
such, except with the previous approval of the Central Government, accept — (a) any employment either under the Central Government
or under any State Government; or (b) any appointment in any company in the business of telecommunication services."

A& ofRIl YFauTer Sl 31U ¢l 28 &, 3 U2 &t mufer &) & caftp w2 amufey aredl 3 s S fdsperT & @ A g ordl weon s 79 arega AE & 261 & b s vaddlends & S
uell? eftss &, 3odial oft wan v & @1 amufer ol &
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We are not opposing the individual. We are taking objection to the way in which you have brought this Ordinance. It is a question relating to the
institution. seftftre sers aiy 3 st anufer 3; apR wos A Sedleymol @ anu Feie a3t o oigee! g1 wriet sty gl disll 3 oft & s 3, s wREn gAY e A
st &) sl ot wE mrsrs: e @5 as 1997 3 gan 3) 3w as @ wrsies: R @5 st Brergsn ol dlon aifde, sefiftr as vae eren srn en; Affsol v wafts & R
A gy $xdleygrel @) ager? X Jofl diad & ol A Al ordl &) st s ordl wrert & aen e A A wandSlond & eflsz oft ordl arerY, ol & ordl Ao Afdser @R
aatetoret & 7St A ordl & 5 A 331 attet 23 & .. (wwemor)

DR. M. THAMBIDURAI : I said, in principle, when the Prime Minister wants to select a person of his own choice, that provision could be removed.
That is what we have said.

SHRI MALLIKARJUN KHARGE : We are not coming in your way. ...(Interruptions)

DR. M. THAMBIDURALI : You have mentioned my name and also you have taken my Party's name. That is why, we have said it with good intention, I
am saying that the Prime Minister selected a person of his own choice, and that the same person was appointed as Chairperson of TRAI by the UPA
Government. What is wrong in that? Why are you objecting to that? I said whether his report affected the Government and was the reason for losing
the power. Had they listened to him, they would have survived. That is what I am telling you. Had they listened to Mr. Mishra's advice, what he said
against Shri A. Raja, the then Government would have survived and continued. They suffered a loss because they did not listen to him.
...( Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: I do not think that is fair. We are not casting any aspersions on the individual. ...(Interruptions)

SHRI MALLIKARJUN KHARGE: Several times, people have punished AIADMK also, so do not worry. 331 agon 21t 2 fis Sf3figpare & aiy 3t samdt @i amufr
orel & &1 Jorhl yonftresen & @iy 3t @i adtrme oidl @2 23 &, sorht anbifdnisht & @y 3t adtror ot w2 2@ & i ysa-fifsees wea B BRager B o 3 oft adueor odf
@z 23 3| Afvor Bra 2123 A anu e & ag Sk aidl 3 First, undue haste in promulgating the Ordinance;

Second, Ordinance brings sweeping changes in future;

Third, there is something more than what is being shown to us;



Four, promulgation of Ordinance to promote, I cannot say, 'self-interest’,

# Jew ¢3¢ ordl wa A @b amu fpfl vas cfep @ & a=il ared &, e e aga A citer e &, it siifbart &, ot @ oft A FwA A, arg 7 S wIeler d@oran Al 3
33 fibs 31 e 7o 4 Five, there is no case of extreme urgency or emergency for bringing this Ordinance. =iz sft o1t en, wasialt Al ordt emy gy B of war
b St 123 anféaser di @18 yrarnet & s2fifere gl @6 fosem) @31, ciftpel 33ebl uep ugler Sloft aifde afte 31t formr & apRIe ©2 A 26! adwrme aiiw eférr &, 3 b ol de
a1 & [ ag s-weel &) dftsar de disll @ wadl & o siftes aa off dlen @fgw;, Neither there is any public interest nor does it pass the judicial test of
necessity for immediate action. diSidl a1 @5 are & war s Es-RraRli¥d vae an Al @@l srsad! gd? bs-Rreiiyd vae e a 39k @ 3 [Rpfensar g3 veniivardt
Yideror st B3RS vae Uf3er 2 ag & ol o 33| S5 Rm Tv o &2 A 8, Affbol 335 1o eft Asft 31 Wt IorT 5 &0 334 Rw o8 @ ol Awd &
s aig the ordinance actually destroys the institution. Passing of a law for an individual has no parallel in history. amft gans Sz of @war, A smuwt st
aTep & cifépol ¢ arz dIondt & otamai of & fpfewnsar i 8, o orell &t forjfep 2dt eft, At it s wad & @5 smu ot @2 @ & @i 3 sa@! uee bact sibac &l Yar
uw-al ar oidl aféw aple ar Joalel @war & Lastly, ineligibility for government job in the original Act was ingrained to enable the regulator to become
neutral and work in public interest. szt anenf¥t seger 2ael & fere fen e, cifésar et 3PR adl 383 o 2R Al fifdr Fu 3 ! b2 dlerel 81 sdal, baefesa a
SITesH) .. RICETeT )

HATGIoIRT LT & TPURT 3 3NT6il ard I Hifom;

3€| (wmaerer)
oft arftcrenislor #1591 : Jidican, sAifere 3 s el asem &, @ A andler waen & v 53 Rig-g1 @52 clifSme, s @IS smaversan oidl &) s 53 Ba-uya @3 §) @6
Sl ol &) 3121 anregan 2 R amuds urer AR 2, gerSisr @ &) 3y @1 fe &3 SNt waon 3, ag sa @ A2 amuet St wven &, as HIfSmy 'You have got your own

way, we have got our own way'. amu ¥ @), @& &t arew 2) Afdvor s arasie off &A1 Stotarn @ adren aied & 5 4 W Ao o1 A 3ol elsl @ eron aradl
& 3iie 531 33 A enon angcdl & eren Rsersll sredl aron argedt &) 535 o gamar Bt & safén g dla @3 aa dke 3m3e w3 &)
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Shri Mallikarjun Kharge and some other hon. Members then left the House.

oft 3 ofasy ganre : @G, areest @i ap1e fusr B ey arefl anviasall afty geall 2 9 3 @t FYorasz SR aen RBerfy suwe gt Afdsor Iorept dics anae war @ aiftasrz
2, sufere 32 g ordl wson &) g & afYan &Y arr B af, Sedteyginr Bt afvar bt awr gé &, 331 uz F arg A anden, AMvor v ar adl o v anfEolar war w1 Aifdior
aordl &) amrorofler sigeparieren Sft o ot Rwer um, snfdower 123 ¥ sivela ww oeg &, aars-2 & uea § '‘An ordinance promulgated under this article shall have the
same force and effect as an Act of Parliament'. apr aa @3¢ anf¥oizr et & ot 3ahl ganrsa adt 3, A o oo G 8xdt 3| g g o1 2eara o & gf vae
1997 3 s 3200 #ire) v Aagio-5 & AFaacrs-8 9 uf¥ador a2 3¢ &) sraaers-8 # ferm srn & - 1 will speak in English also for the benefit of my friends who
spoke.

"A TRAI Chairman after his retirement shall be completely ineligible to work under the government, Central or State, but he can take a
commercial job after ceasing of the office after one or two years". Now a TRAI Chairman could not work under the government but he could work
under a company after some time. This was the whole anomaly I wanted to tell you about.

Hon. Speaker, I am grateful to all the Members who have spoken. I have my regard and respect to Thambiduraiji, to Mr. Adhir Chowdhury, to
Sudip Bandyopadhyayji, the representative of the Aam Aadmi Party, to Premchandraniji, to Pappu Yadavji, and my good friend Rajiv Pratap Rudyji
who so eloguently initiated the debate.

It is very important that the House should know that section 8 of the Insurance Regulatory and Development Authority of India Act, 1999 says, "The
Chairperson and the whole-time members shall not, for a period of two years from the date on which they cease to hold office as such, except with
the approval of the Central Government, accept — (a) any employment either under the Central Government or under any State Government; or (b)
any appointment in any company in the insurance sector." Therefore, the Chairman of the insurance regulatory body could take up any job under the
Government after two years or under a company after two years. Under section 7 of the Pension Fund Regulatory and Development Authority of
India Act, 2013, the same bar is there in the case of the Chairman as in the case of the Insurance Regulatory Authority. Then, under the Airport
Economic Regulatory Authority of India Act, 2008, for the Chairperson and members, the same bar of two years for working in the Government is
there as in the case of other regulatory bodies. Under the Competition Act, 2002, again the same bar of two years is there; under the SEBI Act,
again the same bar of two years is there. Hon. Speaker, Madam, in the case of SEBI, etc. as hon. Member Shri Rudy pointed out, there is no such bar
as in the TRAI Act. Therefore, there was a palpable anomaly as far as the ineligibility of the Chairperson of TRAI is concerned from taking up any
Government job.

Kindly see the further anomaly. He could take up a private job after sometime but he could never take up any Government job whatsoever.
Therefore, the first focus of this Ordinance is to bring parity.

Now, a question was asked why this whole provision was there in the year 1997. Whatever I could see, though to be very honest I do not support it
hon. Speaker, is that then the Government was also an operator running the telephone line and therefore it was thought that perhaps the Chairman
of the regulatory body should not work under the Government. Now, the BSNL has come into being from 2002. The Government is no more running
any telephone company. The Government is not into the telephone or mobile service provider job at all. Therefore, even that possibility is not in
existence.



Hon. Speaker, I must also inform this House that I have examined the matter and found that to bodies' members cannot work under the
Government. The Members of the Public Service Commissions under the Constitution and the CVC under the CVC Act cannot work under the
Government and rightly so because their job is completely different. For, the Public Service Commission is a constitutional body.

Hon. Speaker, there is no bar for the Election Commissioners also. Kindly note that under the eligibility conditions and service conditions of the
Election Commission, there is no such bar. In the case of CAG, there is a bar; in the case of CVC, there is a bar. Their jobs are completely different.
As far as the regulators are concerned, their job is completely different. Therefore, the first focus of this Ordinance or proposed Bill is to bring parity.
That is the first thing and that is the urgency I would like to highlight.

The second issue I would like to highlight is that no one questioned the integrity and competence of the officer in question. I am very happy. The
Prime Minister's right to select is a secondary question. I will come to that but since a lot of aspects have been talked about the individual concerned
— and, I do not need to take his name — let me assure this House that the officer in question is one of the finest officers we are having in the
country as far as the Indian Administrative Service is concerned. ...(Interruptions)

SHRI MOHAMMAD SALIM (RAIGANJ): Madam, I am on a point of order. ...(Interruptions)

HON. SPEAKER: No point of order now please.

SHRI MOHAMMAD SALIM : Normally we do not discuss about individuals but because there are a lot of allegations ...(Interruptions)

HON. SPEAKER: Shri Salim, please no cross-questions. Nothing will go on record other than the hon. Minister's speech.
(Interruptions) 3€;

oft 2 orasy gane @ Regser sterer aner &) arretofter arearsr off, dor as an safere asdl a<iifds @ lell of aal &, @ of andta RN, ag atere &) 4 by aga Bederd 3 weon
araen g R gordt graven, 3ot gftranm san 2mft SrerY &) 361ds aretera g wft SienY & affe Sra ves are oft arer aesial of of awft Serdt SRR ur Jarer orRn, o @il Ferhl
91T U2 JaTel IORM Y 3PR v groreriefter caffp @Y forrer o Bt yftpan sxdt oré oY gt awn srerer 37 gardt arer 13 weoft & Ry g1 91 3 groren 3w yferan @1 swarr
Aol enfaéw) Jor ar off Sxrer b1 wifdrer B & safere & ager Rt 3 was arr weoll araan § 5 s2fifer ot amsr sa el At uz & a=iifds Sor of gt 3 g ax@ 3, sofifery an
UGl U2 ) 3AW JYeoll &, Fenor B wifdrer asoll &

artotofter areagr, 1 fower @) efan ordl ason arean & a &t afyar 6 arer asdl a1 sardl e gEanrsar A e &t afdan &t usrer & 3 sardl yferagen &) F g ara
gaifere et araen g, sicfler B swopsra & mer 3 g arcr ordl dieren Afdser ag arer ar-arz 3o o1 3 wal gt arsawft sf, srevfte dasan SR, soter g it 3 F, awi &
& afty e firey 8, anar A gws goras uge) Sra g Y aifan a2 garen e sk e, gt eloll of e Rsen en a@lifds sardl e B yfer yffragen &) size &Y sifdan A any 3 S
firey e & R g 3ivig & sifyamn w1 swarrer ordl w2 33 &, U8 Yo &3 aga dlst gf &) sardt gft widl, g v, gt gfragen, widt & sfaer age siwe & sifvan & o
uda zeEl 3331, sa1 Us waol Al &) $3 @RI UG U Y1z A ot B fere wifdior 6 o€ &, sads did @1g aite sicrera oidl G anfde) s sizensit @1 AwaAer wa &,
i &Y sifyan @1 AFarer as2 &, gftgen @1 Awarel @3 &) Afderer B sicrefer arer 123 3 was gfopen wxdt o 2 326t gfenen @ rerer @ g 3 e &) A4 cern & R For
Al aneiepIal @l forarasaur avzal ot anfdrer oY & 9 anu s et @t gour s uren aszar Y grefert asae &

HON. SPEAKER: Shri Adhir Ranjan Chowdhury — Not present.
...(Interruptions)

SHRI P KARUNAKARAN (KASARGOD): Madam, it is not on the major issue. But the Ordinance is promulgated only for one person. It is really
against the precedent. So, we would like to walk out on this issue.

13.17 hrs
At this stage, Shri F. Karunakaran and some other

hon. Members left the House.

HON. SPEAKER: The question is:

"That this House disapproves of the Telecom Regulatory Authority of India (Amendment) Ordinance, 2014 (No.3 of 2014) promulgated
by the President on 28th May, 2014."

The Resolution was negatived.

HON. SPEAKER: The House shall now take up motion for consideration of the Bill.
The question is:

"That the Bill further to amend the Telecom Regulatory Authority of India Act, 1997, be taken into consideration.”

The motion was adopted.



HON. SPEAKER: The House shall now take up clause by clause consideration of the Bill.
The question is:

"That clauses 2 and 3 stand part of the Bill."

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1, Enacting Formula and the Long Title were added to the Bill,
SHRI RAVI SHANKAR PRASAD: I beg to move:

"That the Bill be passed."

HON. SPEAKER: The question is:

"That the Bill be passed."

The motion was adopted.



